CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

DATE OF DECISION: S5.1.1990

PRESENT

HON'BLE MR.N.V.KRISHNAN - ADMINISTRATIVE MEMBER

AND

HON*BLE MR.A.V.HARIDASAN - JUDICIAL MEMBER

ORIGINAL APPLICATION NC.59/89

1.V Kunhi Raman

2., M Balakrishnan
3. P.A.Chaniya Naik
4, P VUittal Das

S. V.S5.,Pakeera _ - Applicants

Versus

ThHe Senior Administrative

Gffice#, Central Plantation

Corps Research Institute, .
P.0.Kudlu, Kasargod Taluk, = Respondent

Mr.P.K.Muhammed ‘ - Counsel for applicants
Mr.PUM Nambiar,SCGSC = Counsel Por respondent
0ORDER

(Mr.A.V.Haridasan, Judicial Member)

The prayeré-in this applibation filed under
Section 19 of the Administrative Tribunals Act are
that the records leading to Annexure-A and B ofders
- iésued'by the respondent informing the applicants
1, 4 and 5 that their representationsfor appointment
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“Dem

may be called for ‘and that |
are being considered 'A the respondent may be.directed

to fill up the vacancies of Supporting Staff and Casual
Mazdoors which arose subsequent to Annexure-A and B

by appointing the petitioners. ..

2. The facts of the case can be shortly stated thus,
The applicants were working under the respondent as

i

Casual Mazdoors for various perinodsequhen their services

were terminated in 1985, applicants 2 and 3 filed

DA K-1385/88 and the Firét petitioner filed OA K-188/88
before this Tribunal for a direction to the respondent
to consider them also for appointment in the existing
vacancies. The applications were allowed by this
Tribunal., The other appticdnts filed representations
For appointment in the vacancies of Mazdoors. The
respondent has in Annexure-A and B letters informed

the applicants 1, 4 and 5 that their case for appoint-
ment was be@ing considered, But since the respondent
has not so far appoinﬁed the applicants, they have
filed this application for a direction to the Tespon=
dent to appoint them. It is averred in the applicétion
that after ﬁassing Annexure-A and B orders six vacancies
of Supporting Staff and Casual Mazdoor have arisen on
account of retirement of six persons and that the
respondent is without impiementing the order of this
Tribunal in OA K-185/88 and OA K-188/88,getting the

work done on contract basis.
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3. The respondent has in the reply statement
contended that on the basis of the representations
made by the applicants they have been considered
Por selection to the post of 10 climbers and 2 milchmen,
that only ane among them, the 5th applicant being
found suitable ﬁﬁéé‘%, been appointed with five others
sponsored by the Employment Exchange who also were

as '
found suitable for appointment and-that /there vasno

. _ . the -

willing suitable hands for appointment tdéyemaining
seven vacancies, Ihe vacancies were filled by transfer
o seven supparting staff from CPCRI Research Centre
who -+had requested for transfer:.to Kasargod and %

vere willing to work as climbers. It is also contended

that all the applicants were considered for the post

- of Mazdoors and climbers ét? various stages and that

the direction contained in the nrders of this Tribunal
to~consider the applicants also for appointment subject
to their age, éeniority,suitability, etc. in accordance
with rule has beén Pully complied with, According to
the respondent the applicants are not entitled to any

relief, !

4, We have heard the arguments of the learned
counsel on either side and have also gone through

the documents produced. In Annexure-C order of this
Tribunal in OA K-185/88 dated 2.5.1988, the respondent

was directed to consider the claim of the applicant
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for appoinﬁment as casual mazdoor incase he submits
representation on that behalf uithin one month of

the receipt of the order. . Repreéentationssubmitted
by the gpplicanf pursuant to ﬁhe'ofder vere disposed
of. This Pact is not disputed. Annexure-A and B are
Ehé orders on the representationé informing the appli-
canté:that their cases for aﬁbointment uoula‘be'

considered. In the reply statement the respondent

‘has stated that far 12 vacanciesp?ﬂ of climbers and

2 of milchmen, those applicants who are uilliﬁg alang
with othér candidates sponsored by the Employment-
Exchange vere considered and that only the Fifth
applicant was gelectedAbeiﬁg found suitable while
others were not found suitable. Thg post of Milchmen
and climbers, according to the respondent would be
filled bp only by :persons who are willing and able

to pérform the dutieé adq as among the petitioners,'
5th applicaqt, V.5 .Pakeera alone was found suitable»
others could not be selected. The applicants uwere
considéred by the reépondent for appointment'but the
respondent did not Pind the petitioners other than
Sth petifioner suitable Forvappointment. It—;s not
just and proper for this Tribunal to direct the
respondent to apéoint the other applicants as Tree
Cliﬁbers or Milchmen for which post théy were found
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unsuitable by the respondent. In thess circumstances
‘we do not find that there is any legitimate grievance

for the applicants to be redressed.

5. , In the result the application fails and the

\

same is dismissed without costs.

(A.V.HARIDASAN) (N.V.KRISHNAN)
JUDICIAL MEMBER ADMINISTRATIVE MEMBER

5.1.1990



